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CENTRAL ADMINISTRAT IVE TR IBUNAL
CUTBALK BENCH,

riginal Application No.,ll of 1993,

Date of decision $ January 3,1995.

Kunjabihari Parida ... Applicant.
Versus
Union of 'India and others ... Re spondents.

{( FOR INSTRUCT ICNS)

l. Whether it be referred to the Reporters or not 2 Ne.

2. Whether it be circulated to allthe Benches of No -
the Central Administrative Tribunals or not 2
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{ HRAJE PRASAD)
MEMBLR (AD ISTRAT IVE)
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CENTRAL ADMINISTRAT IVE TR IBUNAL

Original Application No,11 of 1993,
Date of decision $ January 3,1995.
CRAM;
THE HON'BLE MR .H.RAJENDRA PFRASAD,MEMBER (ADMN.) .

Kunja Bihari Parida,sen ofSama
m.rlida' Fitter,s.E.Railwa}7‘ At/P.O.
Paradeep, Dist .Cuttack.

—— Applicant.

By Adv oCcates oo M/S .D R -Pattanayak,
S .Ettanayak, KJC oﬂadhana

B.KMighra.
Versus
l.Union of Indig represented by the Divisional
Rly.Ménager,S.E.Railway, Khurda Road, Jatni,
Dist .Puri.

2.Larriage Foremén,S.E,Railvay,
At/P.C.Faradeep,DRist .Cuttack.

34Asst. Mechanical Engineer,S.E.Rly,
At/P.O.Paradeep,Dist .CuttaCk o

o4 Re spondents.

By Advocate eece Mr.D.NOMisra'
Standing Counsel {Railway)

OR D E R

H.RAJENDRA PRASAD,MEMBELR (ADMN.) Heard both the learned counsel.
2e This case came up for hearing today. It would
appear that a€ter the directions issued vide order No.3
dated 26.3.1993, there is no informdtion available to
either of the counselsas to the subsequent developments,
if any. The presumption is that, in compliance witht he
above directions, the CarriageForeman,S.EB.Railway,
Paradeep, hés duly admitted the applicant to duty. Thus,

the onlyf/aspect that is pénding in this case is

— U ~ 1



e I E

regarding the trecstment of the period of his alleged
unduthorised absence. The respondents midy take a
suitable decision in the matter of regularising his
absence by grent of suitable lemve at his gredit at
their discretion. This mdy be done within a period

of 3(three) months after leave,as eligible, is applied
for by the applicant.

3. Thus, this application is accordingly disposed of.

NO costse.

(H,RATENDR: PRASAD)
MEMBER (ADMIN ISTRAT IVE)

03 Ian 95
Sarangi.



